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F10 FIAT Irfgn fqad Iq®6T A9 &1
fgwisra gr 9% |

MR. SPEAKER : They are on their
job.

(Interruptiors)

MR. SPEAKER : If there are friends
like you, only God can help us,

Neqer |EtEd @ OF W IAFT FA!
g ar, fee weqIT ara FIT |

(cEETA)

sit wnarw fag (28ftgry) @ T adq
9 Fgl g ?

AtMer HEEW : ATTFH] HIAH G0 &,
¥ 34T &ra ¥ A7 gU 1

(saag )

sit vrafasig @ fagow # Zd
q7g &1 "zar g1 s a1 uw faae &
IHTT &1°°

(saag )

MR SPEAKER : Are you interested
in the welfarc of the peop!c or not ?

(ii) Demond for T.V. Transmitfers at
Banswara and Dupgarpur Districts
of Rajasthan

sit WM@ETNE (FfaFIeT)  ETRT I,
qTAATST TF T ARG SEAIT F qfero)
srfaardt er'=aet 7 g 1

gzi & & AWear garw ¥ FfEa
WT & | FAT-FM 11§ USAY 9FT gHqdr
2 @ Fae TEYT TETT A FAT E, FF
¥ wiad ag § (7 T g afwarsT @A
forr &7 STATr A1 & USTA FJAIT F
T g 1
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FAT qF AT QF TQTL00 HATHT &7
et A1 gfvear ¥feay v fafass F

S &1 F1% gWET 431 &1 fugy wd
FIEUS F AT FT IIged qAa1 HT
afad 1.7 99 IA7 ¢ 93 TR A
rifasa vg Weal w@ua gifag fso
ST g e wL EATa § IAferg  enfaw
gfez & R gu faws sifeardl arged
e A1 &1 wrafagay & A =ifge
gy argarer fusl § esifasta gra-

HYZ3T F7 €g19ar f&ar |Er AATIVAF

g1

(iv) Construction of a Dam and barrage
on the Sahabi river in Haryana

SHRI RAM SINGH YADAV (Alwar) :
Sir, the State Govemment of Haryara dur-
ing the Janata Party rule at Centre lorwar,
ded to the Central Water Commission, New
Delhi fot examining and approving a project
report fur construction of a "Masani Dam’
with ‘Barrage’ on the Sahabi State, The pro-
ject was accepted by the pianning Commis-
sion for implementation. Government of
Haryana started the construction work of

‘Masani Dam’ in the year 1979 without obtai-

ning permission from the State Government
uof Rajasthan, Centiral Water Commission,
New Delhi and Planning Commission, New
Delhi did not keep in view the interests of
the people of villages of Rajasthan State
whose residential properties and agriculture
lands would submerge in the b:d of ‘Masani
Dam,’

‘Masani Dam and Barrage’ will cause’
submergence of the ABAD] aieas and
agriculture lands of several villages, viz,,
Akoli, Lalpur, Dhani Akoli, Vijoli,Kaririwas,
Jhokhawas, Rabadka, Bhattu ‘Dhani Mabhe-
sara, Jamalpur, Jajanaka, Narwas, Jatuwas,
Khushkada and others. *“Masani Dam’
has already been constructed and the cons-
truction work of Barrage is inadvanced
stage which might be completed within a
month  Residents and farmers who are
owners of residential properties and agricul-
ture lands situated in the affected villages
had not been paid any compensation for
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damaging, spoiling and for ultimately being
deprived of their properties,

1, therefore, urge upon the Government
of India to direct the State Governments of
Haryana and Rajasthan that <Masani
Barrage’ in distcict Mahendragarh, of
Haryana State shall be kept open for all
the months of a year and no water would be
stered in the bed of Masani Dam. [ also
stress upon the fact that no village of Rajas-
than State should be dislodged because of
this project.

(iv) Conversion of Hyderabad Airport
into an Internatiomal Airport

SHRI K. S. NARAYANA (Hyderabad) :
Sir, situated in the centre of the Southern
peninsula, Hyderabad is a city not only of
strategic importance but it has gaincd
importance from the point of view of
commerce and trade also, It has got
considerable export potential being the
capital of a State with surplus foodgrains
and several industries—small, medium and
large sale —developed around it during the
last fifteen years. Both the industrial and
agricultural products of this area have a
substantial mrket in the Guif countries.

Apart from the above. there has been a
persistent flow of skilled, semi-skilled and
unskilled workers from Hyderabad to various
Gulf countrics,  The industrial training
institutes and polytechnics situated in
Hyderabad have been producing technically
trained personnel in large numbers, whose
services are in great demand in the Middle
East countries.

At present, passcngers going to the Gulf
countrjes are put to miny inconveniences as
they have to trave! to Bombay first by
domestic « flights and catch international
flights there... During the last four years, 1t
has been noticed that the Gulif traffic, both
passenger and .g3grgo emanating from
Hyderabad and handled by All India and
other carriers has considerably incieased
and this trend is coatinuing In view of
the heavy increase in passenger traffic and
cargo movemen! from Hyderabad, there is a
strong case for declaciog Hydezrabad Airport
as an International airport,
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A facility like this created in Hyderabad
will also serve to meet the requirements of
passengers from npeighbouring States like
Karpataka and Tamil Nadu, who now travel
all the way to Bombay where the airport is
already over-crowded and who can also
choose Hyderabad as an embarkation point.

(v) Need to provide more halts for the
train running between Ernakulam
and Trivandrum

PROF. P.J. KURIEN (Mavelikara) : Sir,
the Railway has recently introduced two new
trains in Kerala, one from FErnakulam to
Trivandrum and the other from Ernakulam
to Cannanore  These trains fulfil a long-
felt need of the people of Kerala and ]
heartily congratulate the hon  Minister for
this step.

12 34 hrs

[MR DEPUTY SPEAKER in the Chair,]

PROF P J KURIEN However, the
train running between FErnakulam and
Trivandrum is becoming less useful mainly
because it has halts only at Kottayam and
Quilon. It has no halt at any of the
stations in (wo districts, namely, Pathanam-
thitta and Alleppey which provide the
maximum volume of traffic in Kerala,

There 1s a very popular 1rain by name
Venad Expiess running between Trivandium
and LCrnakulam, The popularity of thes
train can be attributed to the fact that it has
halts at a'l important stations in Kerala,
The train running between Ernakuolam and
Trivandrum, aithough runs in the opposite
direction and should be equally popular,
does not, at present, cater fully to the
requitements of the rravelling public.
Moreover, the running time of this train is
the same as that of the Venad Express e¢ven
though it has only two hals,

Kerala is a densely populated State and
its vopulation (s more or less evenly spiead
theoughout the State, Therefore, in order,
to cater to the requirements of the pebple
the trains must have halts at all important
stations in all districts,



